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Title : Discussion on the motion for consideration of the Metro Railways (Amendment) Bill, 2009. (Bill Passed).
MADAM SPEAKER: Now, the House will take up item no. 9, which is Metro Railways (Amendment) Bill, 2009.

Hon. Members, the Metro Railways (Amendment) Bill, 2009 is being taken up for consideration and passing. As there is little
time left to hold the meeting of Business Advisory Committee for allocation of time on this Bill, if the House agrees, one hour
may be allotted for discussion on this Bill.

| hope the House agrees.
SEVERAL HON. MEMBERS: Yes.

MADAM SPEAKER: Hon. Minister to speak.
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THE MINISTER OF URBAN DEVELOPMENT (SHRI S. JAIPAL REDDY): | beg to move:
"That the Bill further to amend the Metro Railways (Construction of Works) Act, 1978 and to amend the Delhi
Metro Railway (Operation and Maintenance) Act, 2002, be taken into consideration."
MADAM SPEAKER: Mr. Minister, would you like to say something?

SHRI S. JAIPAL REDDY: Madam, | will make a very brief statement.



Presently there are three Acts governing, development, construction, operation and maintenance of Metro Railways, namely:

(i) The Metro Railway (Construction of Works) Act, 1978 for governing construction of Metro Railway in the
metropolitan city of Kolkata and Delhi with provisions for extension to metropolitan cities of Mumbai and
Chennai through Notification;

(i)  The Kolkata Metro Railway (Operation and Maintenance) Temporary Provision Act, 1985 for governing
operation and maintenance of Metro Railway in the metropolitan city of Kolkata; and

(iii)  The Delhi Metro Railway (Operation and Maintenance) Act, 2002 for governing operation and maintenance
of Metro Railway in the National Capital Territory of Delhi.

The Central Government proposes to extend the Delhi Metro to area under the control of the New Okhla Industrial
Development Authority (NOIDA) in the State of Uttar Pradesh and to Gurgaon in the State of Haryana. The construction work
has already begun by the Delhi Metro Rail Corporation Ltd. In view of the Commonwealth Games being held in October, 2010,
these extensions are required to be completed before that period. In fact, Metro extension to NOIDA is scheduled for
commissioning by 30.8.2009.

The Metro Rail System has been approved by the Central Government for Bangalore and Chennai and the construction
work has already begun at these places also. Other cities, where such system is under different stages of consideration and
implementation are Chandigarh, Hyderabad, Kochi and Mumbai. There are no statutory provisions at present which may
provide a legal cover for development, construction, operation and maintenance of Metro Railways in these cities.

Therefore, it has become necessary to make suitable amendments in the Metro Railways (Construction of Works) Act,
1978 and the Delhi Metro Railway (Operation and Maintenance) Act, 2002, so as to make the provisions of both these Acts
applicable to the Metro Railways in the National Capital Region, Metropolitan cities and other Metropolitan areas for
development, construction, operation and maintenance of Metro Railways. The provisions of the Delhi Metro (Operation and
Maintenance) Act, 2002 are not being made applicable to the Metropolitan city of Kolkata because the operation and
maintenance of Kolkata Metro Railway is at present being regulated in accordance with the provisions of the Kolkata Metro
Railway (Operation and Maintenance) Temporary Provisions Act, 1985.

The Bill seeks to achieve the above objects.

MADAM SPEAKER: Before | call the other hon. Member to speak, we have very little time for this particular Bill. So, | would
request, if the House agrees, we may skip the “lunch hour'.

SEVRAL HON. MEMBERS: Yes, Madam.

SHRI S. JAIPAL REDDY: Madam, could | make one additional request? Since the Bill is very urgent, and since the Bill is
intended to usher in Metro transport revolution in the country, it is totally non-controversial. | suggest, we could do without
discussion and have the Bill passed because this Bill was passed in the Lok Sabha earlier also.
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MADAM SPEAKER: | think, if the House agrees, we can pass this Bill without discussion.
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MADAM SPEAKER: The sense of the House is that we should pass it without discussion.

The question is:

"That the Bill further to amend the Metro Railways (Construction of Works) Act, 1978 and to amend the Delhi
Metro Railway (Operation and Maintenance) Act, 2002, be taken into consideration.”

The motion was adopted.

MADAM SPEAKER: The House will now take up clause-by-clause consideration of the Bill.
The question is:

"That clauses 2 to 16 stand part of the Bill."

The motion was adopted.
Clauses 2 to 16 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.
MADAM SPEAKER: The Minister may now move that the Bill be passed.
SHRI S. JAIPAL REDDY: Madam, | beg to move:

"That the Bill be passed."

MADAM SPEAKER: Motion moved:

"That the Bill be passed."
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SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Madam Speaker, Kolkata Metro Railway is the only Metro Railway
operated by the Indian Railways.

SHRI LALU PRASAD : Mumbai Metro also.

SHRI SUDIP BANDYOPADHYAY : Mumbai Metro also is there. ...( Interruptions) There is a proposal for East-West Metro in
the city of Kolkata by an investment of Rs. 5400 crore in collaboration with Japan. What | would rather mention is that in the
passages and the areas which have been selected for the Metro Railway, thousands of houses will be collapsed; thousands of
people will be evicted from this area; and the city of Kolkata will really be in a paralyzed condition.

What | would like to propose is that when Indian Railways have a better infrastructure - it is a huge affair, they have
everything in their possession — better Metro Railway in the city of Kolkata be allowed to be handed over to Indian Railway
itself, which can easily be implemented in a better manner. | cannot understand as to why the Urban Development Ministry
should perform in such a manner in the Government, with the State Government, for implementation of this Railway in the city
of Kolkata causing damages to the people of the city of Kolkata. So, as such, it is the area which falls totally under the
jurisdiction of my Parliamentary constituency in the city of Kolkata which | represent. Even as a Member of Parliament, it has
never been discussed with me, and | have never been called, as to how this project is going to be implemented. So, it is my
humble submission before you, for the interest of the people of the State, for the interest of the people of Kolkata, that let this
Metro Railway Project be implemented but be implemented through Indian Railways only.
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SHRI TATHAGATA SATPATHY (DHENKANAL): Madam, | would like to be very short because the House has agreed to
bypass the discussion on this Bill.

Madam, | would just like to bring two things to your notice as the common person of this country or rather | would say, as hoi
polloi. | have traveled by the Delhi Metro. | think, most of the hon. Members have not travelled much by the Delhi Metro; | doubt
if the Minister, except for inauguration or special festivals, would have ever travelled by the Metro.

Madam, | have noticed two things which | would like to bring to your notice. The first one is that a terror accident is just about
to happen in the Delhi Metro. | am not predicting it. | am not a soothsayer like most politicians are soothsayers. | am not like
that. | am incapable of that. But, Madam, if you go to a metro station and you board the coaches, you will realize yourself that
something could go wrong at any time; and there is absolutely no care being taken. This is our peculiar Indian mentality.
When something happens, then we go on with green alert, red alert and blue alert. After that, within three-four days,
everything is back to normal. This is one thing.

Second thing that | would like to bring to your notice is that everybody heard about the Zamrudpur accident in Delhi. Even
today, the people around that area are not getting water. But the interesting fact is about the main engineer responsible for
that, who had been deputed from the Indian Railways to work for the DMRC. The moment the accident happened, this
gentleman was so smart that he sent a letter to the Chief of the DMRC and said: "This fault is mine. Therefore, | may be sent
back to my parent cadre." Now, is that a punishment? If somebody does that, is the Government not responsible? If an
accident has happened, if lives have been lost, will that person be put to task or not? It is because, gradually the Government
and the establishment in India are forthrightly and openly projecting an image that human lives do not hold any meaning for
them. If two-three persons die or if 60 people die, it does not matter to them! We are a huge country of one billion, 100 million
people.

MADAM SPEAKER: Please conclude now.
SHRI TATHAGATA SATPATHY : Yes, Madam.

So, | would just like to say that these two things should be taken into account by the Ministry.



SHRI TR. BAALU (SRIPERUMBUDUR): Madam Speaker, | am sorry; | have to totally differ with the views of some of my
friends and leaders here. They have suggested that this project should be invariably executed by the Ministry of Railways only.
| was of the same view. But at the same time, in my own Constituency, in Chennai itself, the Mass Rapid Transit System
(MRTS), the foundation stone of which was laid during 1980s, has been completed only in 2007 up to Velacherry from Beach.
For that matter, the sharing pattern was 33 per cent by the Central Government and 67 per cent by the State Government. For
this particular project, it took 27 years to complete up to Velacherry!

Madam, this particular system of Metro Railways, MRTS, is handled by the State Government with sharing of the Central
Government and the State Government.

But because of the paucity of funds, many railway schemes, whose foundation stones had already been laid, are not seeing
the light of the day. Thousands of such foundation stones have been laid. Mr. Basu Deb Acharia was the Chairman of the
Standing Committee on Railways. He himself has mentioned about it many times.

So, first of all, | would like to submit that the Minister in-charge should be asked to complete the schemes, whose foundation
stones have already been laid. The new schemes with Centre-State sharing (CSS), the Chennai Metro project should be
extended up to Ambattur in the first phase and completed. | support the hon. Minister and request him to see that these
projects, which are of utmost importance, are completed by sharing of State Government and the Central Government in time.
Thank you.

SHRI BASU DEB ACHARIA (BANKURA): Madam, although the world over, the urban transport system is under the Ministry of
Urban Development...(/Interruptions)
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...(Interruptions)
SHRI BASU DEB ACHARIA : | know. | was in the House.....(Interruptions)
MADAM SPEAKER: Please conclude.
...(Interruptions)
SHRI BASU DEB ACHARIA : Do not disturb me....(Interruptions)

MADAM SPEAKER: Please conclude.



...(Interruptions)
o FGT A : AT FAR S A RgleT AT T ToT WAR 33 HHET AWK B....(SFAA)
MADAM SPEAKER: Thank you so much. Please conclude. Please sit down. You have taken too much time.
Now, Shri Deepender Singh Hooda.

...(Interruptions)
MADAM SPEAKER: Nothing will go on record except what Shri Deepender Singh Hooda says.

(Interruptions) &€, *
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MADAM SPEAKER: Nothing will go on record.
(Interruptions) &€ *

MADAM SPEAKER: You have completed. Please sit down.

...(Interruptions)
MADAM SPEAKER: Please sit down.

...(Interruptions)
MADAM SPEAKER: Thank you so much. Please sit down.

...(Interruptions)
MADAM SPEAKER: Please take your seat.

...(Interruptions)
MADAM SPEAKER : Please take your seat. You have spoken. Now you please take your seat.

...(Interruptions)
DR. RAM CHANDRA DOME (BOLPUR): Madam, what is this? They cannot disturb the House like this. ...(Interruptions)
MADAM SPEAKER : Please sit down.

...(Interruptions)

SHRI GOBINDA CHANDRA NASKAR (BANGAON): Madam, please allow us. What is being said is not right. ...(Interruptions)

* Not recorded

YT FQEAT : 37T 96 ST

&€ (cIaurs)
SHRI BASU DEB ACHARIA : We will not allow when you speak....(Interruptions)
MADAM SPEAKER : Please sit down.

...(Interruptions)



MADAM SPEAKER : Nothing will go on record except what Shri Hooda speaks.
(Interruptions) &€, *
MADAM SPEAKER : ltis a very important Bill. Let it be passed.
...(Interruptions)
MADAM SPEAKER : Let this Bill be passed. Please sit down.

...(Interruptions)
eTeT AEHT : AT 2N IT
&€ (cTTHT)

SHRI BASU DEB ACHARIA : Madam, this is my last point. ...(Interruptions)What is this, Madam? | am here for the last 29
years. | have never seen such behaviour from the Members of this House. ...(Interruptions) The hon. Minister of
Parliamentary Affairs should control these Members. ...(Interruptions)

MADAM SPEAKER : Please sit down.
...(Interruptions)

SHRI BASU DEB ACHARIA : Whenever | stand, they disturb like this. It is happening every time. ...(Interruptions) | want to
know whether | have a right to speak or not. ...(Interruptions)

MADAM SPEAKER : Basu Deb Achariaji, please take your seat. You have spoken. Now you please conclude and sit down. |
have called the name of Shri Hooda. You please conclude.

* Not recorded

SHRI BASU DEB ACHARIA : Madam, this is my question to the hon. Minister. He has not mentioned about the East-West
Corridor of Kolkata. The detailed project report has been approved. There will not be any large scale damage. Most of the
portion will be on elevated structure. What will be the role of the Ministry of Urban Development? He has not mentioned it in the
Statement of Objects and Reasons. He should also mention or tell about the East-West Corridor of Kolkata. Thank you.

MADAM SPEAKER : Thank you so much. Shri Deepender Singh Hooda.

SHRI DEEPENDER SINGH HOODA (ROHTAK): Thank you Madam Speaker. | welcome the introduction of the Bill and | thank
the hon. Minister for introducing such an important Bill. | specifically thank the hon. Minister for including the extension of
Metro to Gurgaon and consideration of Metro in the city of Chandigarh. | think these two are very important for the area that |
belong to.

FQICAT, ST TA-TA H A A TFHRE H o IR FAT FAl SN &F HHA IGAT el gl 3T Tgel FAT & o
WIGHEIE, e 3 H T @ I & 3R TomieeT Ig Aol R Ty dlell &1 TRISIEIG oeh Hel o Tadexlsd & St &l
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3T &, 98 Aeid, WWM@@?WH#W%lWW&@%ﬁ%MWl

| have a couple of other suggestions to make. In Delhi Metro Rail Corporation, Delhi Government is a stakeholder and




shareholder. Now, the Metro is getting extended to places in other States — Noida in UP and Gurgaon in Haryana — and other
areas. | think, these State Governments should also be considered stakeholders and shareholders. They do not have any
share. What happens is that most of the expenses for extension of Metro to Gurgaon, Noida or any other place are borne by
the respective State Government. So, this suggestion should also be taken into consideration. The Centre's grant-in-share in
extension of Metro to the areas outside Delhi should be enhanced to compensate for that.

Finally, my last suggestion is that wherever there are terminal Metro stations, they should be very well integrated with the
railway stations because a lot of traffic is coming through the Railways. The EMU system is very well established not only in
the National Capital Region but across all the neighbouring States of Delhi. So, wherever the Metro is terminating on the
extremities of Delhi, these terminal stations of Metro should be connected with the railway stations in a seamless manner so
that we can carry forward that traffic. Thank you.
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*DR. PRASANNA KUMAR PATASANI (BHUBANESWAR): Relating to the Bill on Metro is highly debated. | like to draw your
kind attention that the metro work is started in the country at Delhi after Kolkata is highly commendable that the government
initiated the work perfectly. Country needs more metros should be worked out immediately in Mumbai and also most of the
important cities of the country including capitals of all the States. In abroad the metro work is so successfully implemented by
those government, three tires of metros under beneath the earth is so successfully which is working there to avoid the traffic
congestion. The Delhi Metro work should be properly guided and inspected to protect the human life as two incidents already
occurred in Delhi. The poor labourers are dying. To save their life, the consultation with foreign experts should be consulted
and the compensation should be given to poor people those have sacrificed their life and at the same time | solicit your kind
help to impose on the Central Government for allocation of grants in the next budget to start the metro works of Bhubaneswar,
the capital of Orissa. | have been proposing that it should be immediately metro including Cuttack, Bhubaneswar and khurda to
avoid the

* Speech was laid on the Table

traffic congestion and the road accidents. Both are the big cities — Cuttack and Bhubaneswar and Khurda the ex-capital of
Orissa having high historical heritage and all these metro work should be stared immediately to survey the areas and the
project work may please be taken through you Madam to apply your holy order to the concerned departmental minister.

MADAM SPEAKER: Now, hon. Minister.

...(Interruptions)
oA weraw g Ted : et T, g4 o [Aefe & &, F T TR S el & ..(SGE)
IETeT FPIGAT : 39 ool AN A Faw & &S|

..(CHTEA)

SHRI PRABODH PANDA (MIDNAPORE): Madam, please allow me to speak. ...(Interruptions)

SHRI NAMA NAGESWARA RAO (KHAMMAM): Madam, | also want to speak. ...(Interruptions)
MADAM SPEAKER: Hon. Minister, please start.

...(Interruptions)
MADAM SPEAKER: No, it was to be a very short discussion.

...(Interruptions)

IEART AT : Tollol, 3oTohl & & Gof Ao

MADAM SPEAKER: Hon. Minister, please begin.



...(Interruptions)

SHRI S. JAIPAL REDDY : Madam, ...(Interruptions)

MADAM SPEAKER: Hon. Minister, please start your reply.
...(Interruptions)

SHRI S. JAIPAL REDDY : Madam, at the very outset ...(Interruptions)

MADAM SPEAKER: Only the hon. Minister's reply will go on record.

(Interruptions) &€ *

SHRI S. JAIPAL REDDY : Madam, at the very outset, | would like to place on record my sense of profound gratitude to all the
Parties in the House for lending such unqualified and wholehearted support to this Bill. It is because we are all together to
usher in urban metro transport revolution. ...(/nterruptions) We all recognize that urbanization is growing apace and the need
for increasing reliance on public transportation. Even in regard to public transportation, nothing may be considered as good;
as modern; as quick; and as comfortable as the Metro rail. Therefore, you find this kind of exemplary unanimity in the House.

Secondly, | would like to refer to this piece of legislation, which facilitates extension of Metro rail facility to all the cities in India
if there is a political will, that is, if you have the will to mobilize the funds with a population of just one million and above.
Metropolitan areas would mean all cities in India, and not merely the cities that | have referred to in my introduction.

Shri Lalu Prasad has been a special friend of mine for decades. He has lot of affection for me, and | reciprocate the affection.
...(Interruptions)

A ForA &g WeT : 39 oI oF WHIR 7 5T ad §
(Interruptions) &€, *
3TEET HPEAT : FOAT I H TgH AT
a€| (cIaYrs)

* Not recorded

3HEeT AQIEAT : Ig Tecde RS H g0 Siwam|

...(cUdHIT)
MADAM SPEAKER: Hon. Minister, please address the Chair.

...(Interruptions)

SHRI S. JAIPAL REDDY: But, Madam, | would like to tell Shri Lalu Prasad that he has gone back to his original slogan that all
Metro transport should be handled by the Railway Ministry. | would like to tell him and all the friends in all humility that we need
Metro rail whether it is done by the Railway Ministry, by the Urban Development Ministry or through cooperation with the State
Governments. It is a matter of detail. But as regards this issue, this was discussed for many years -- when Shri Lalu was the
Railway Minister -- and a decision was taken in the Cabinet that the Metro rail facility should be done through Special Purpose
Vehicles, and this particular activity was entrusted to the Urban Development Ministry. | do not like to say more, but the
important thing is that we are all trying to expedite the process of extension of Metro rail.

Shri Jai Prakash Agarwal had said that we should not commercialize the land available near Metro stations. | would not
be able to agree with him for the simple reason that Metro rail is not an affordable mode of transport. It is a capital intensive



project. Governments not only need to subsidize heavily, the operations need to be subsidized through sources of non-metro
revenue. However, | would like to assure him that parking facilities, such other facilities, will never be sacrificed for the same
of commercialization. Whether it is airport or metro, non-core revenue is a very important source for such gigantic projects,
therefore, let us not labour under outdated notions.

He also referred to the problem of peak hours. This is the problem with the public transport. During peak hours, we always
witness overcrowding. During lean hours, there is a problem of lack of enough number of commuters. This is a phenomenon
experienced all over the world; it is not only confined to Delhi or any city in India. However, we will address this problem to the
extent possible.

Both Shri Jai Prakash Agarwal and Shri Mahabal Mishra sought more extensions. We will have to look at the viability aspects
of these extension proposals. Rakesh Singhji wanted metro rail facility to be extended to many major cities in Madhya
Pradesh, like Bhopal, Jabalpur and other cities. | would like to state here that the initiative has to be taken by the State
Governments. | would like to tell Mulayam Singh Yadavji that we can go in for a metro rail transport in Lucknow also. We are
prepared to mobilize our part of the fund. The Government of India is prepared to organize 50 per cent equity provided the
State Governments come forward to organize the remaining part of equity. Wherever it is possible, some State Governments
are choosing to go in for PPP model, as in Mumbai, and as in Hyderabad. Therefore, | request the State Government
concerned to take initiative in the matter, and Government of India will never be found lacking in response in this regard.

Shri Sudip Bandyopadhyay has raised the question of East-West Corridor. Well, | have received representations from
Members of their Party. We are looking into that. He has raised the questions in regard to large-scale displacement. We are
in correspondence with the Government of West Bengal. | can only tell you today that we will not allow more displacement than
is absolutely warranted. | think the fears of large-scale displacement need to be checked. | will look into that. | do not like to
contradict or confirm. We are talking to the Government of West Bengal as to whether the facts mentioned by you are correct.
When | get an authentic report, | will be able to respond to that.

Mulayam Singhji said that we are going in for foreign equipment; we should rely on indigenous equipment. | would agree with
him in principle. But metro rail is a new area where new technologies globally are emerging. We need to tap the state-of-art
technology. However, while utilizing the state-of-art technology from various parts of the world, we are not relaxing in regard to
the need to indigenize. We are roping in Bharat Earth Movers to indigenize every possible thing in India. Now that we are
thinking of metro extensions in various parts of the country, indigenization is a must; | agree with him. | assure him that we will
focus on indigenisation. | must thank Shri Sharad Yadavji for the support he lent to this Bill. About whether it should be a
standard gauge or a broad gauge is a question that has been settled. | do not think we should be re-opening such issues all
the time. Fundamental issues should not be re-opened. The need of the hour is action, development and progress. There could
be an unending argument on this question. | am sure Shri Lalu Prasad ji and all others would be able to produce a number of
arguments in favour of broad gauge, but the question has been closed. In Delhi, for example, in extensions, we are going in
for standard gauge. Will that mean any difference? The question whether you have a same broad gauge or a standard gauge,
you will have to change the train. What is important is not the gauge. The train interchange is something which is unavoidable.

SHRI BASU DEB ACHARIA : It is not possible in Delhi. But what about other cities?

SHRI S. JAIPAL REDDY: Everywhere you have to keep changing the train. It is not going to bother commuters whether a
particular train is in broad gauge or whether the next train is in standard gauge. That is a case all over the world. | would like to
say another thing. Standard gauge is being adopted in most parts of the world. Therefore, when we need enough parts on
emergency occasions, we need to be aligned to the international practices. That does not mean we should keep importing, we
should keep indigenizing. But we cannot also be divorced from the emerging global pattern.

Shri Sharad Yadavji has referred to the need to take the recommendations of the Standing Committee seriously. | can assure
him and all the Members of the House including the Members of my own Party that the recommendations of the Standing
Committee are given due weight. We will come back to the House with the Action Taken Report on Standing Committee's
recommendations.

A e FeT : T TSI, Tg T 99 MA@ I &1 &FA TFT FAST A SHAT FA1T 2 T g TR A
ufoiie & g FA HEN, AT @ o, Rl Sel o, A Ford SIS A S ¥l Al T w20
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MADAM SPEAKER: Please address the Chair. | think, hon. Members should address the Chair. Personal dialogue should not



go on in the House.
SHRI S. JAIPAL REDDY: | agree with him in regard to the importance of the Standing Committee.

Hon. Member Satpathyiji talked about the possibility of terrorist attacks. Such possibilities, thanks to the volatile global situation,
are inherent situations. But | would like to assure him that safety precautions, security precautions of the highest standards
have been taken. There are all possible security precautions in place. But incidents happen, that is a different matter. We are
not going to lower our guard. He referred to the recent accident. | would like to tell him with some degree of pardonable plight
that in respect of accidents that take place at the construction stage, we are not doing badly. There is a global benchmark.
And going by the global benchmark, | can tell you that we are way ahead of Singapore and slightly behind London.

In the last seven years when the Delhi Phase-I operated happily, | should say. not even one accident has taken place. There
is a need to distinguish between unfortunate accidents that take place during the construction phase and operation stage. So
far we have been able to avoid accidents. Let me tell you Delhi Metro Rail has been functioning with admirable regularity. It
has been noted by everybody including international experts.

| thank Baluji for his wholehearted support. Basu Deb Achariaji has referred to East-West Metro. | am talking to all the
Members of Parliament belonging to all parties; | am talking to the Government of West Bengal, and all the stakeholders. This
is a matter to be ironed out through a process of talks.

Deepender Hoodaji has pleaded for further extensions - he referred to a number of towns - which again goes to prove the
immense popularity of Metro Rail. He has also stressed the need for multi-modal integration in a seamless fashion. That is what
we are aiming at. Metro Rail cannot function successfully in a vacuum. It has to be integrated with bus rapid transport system,
with railway system, with all other modes of transport. That is what we are working for and aiming at.

Mahabal Mishraji also sought extensions. | would like to tell Mishraji that all extensions mean money. Therefore, one of the
important criteria for approving of extensions is the viability. | am not saying absolute viability. We are getting very cheap loan
from JAICO; we are pledging our money from the Budget; State Governments are raising money from their Budgets. Even so,
Metro Rail operations are expensive. If they are found viable, they will be taken up.
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SHRI S. JAIPAL REDDY: Mahabal Mishraji, please note that when we are going in for extensions to Gurgaon or Noida the
respective State Governments are also chipping in to make the extensions viable. If your extensions are found to be viable
...(Interruptions)
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TEF W 8-8 T ST Tl §...(cTaH=)
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MADAM SPEAKER: What the Minister's says only will go on record.

AN va.FIuer 358 ol Ig AG el fb ey A€ &1 FHel Ig gl fb 3R IS § A teEe FAIST R

SAEAT| Therefore, without getting into details | cannot on the floor of the House give an assurance.

14.00 hrs.

This House is powerful; | am accountable to it. Therefore, | can give an assurance only when | get into the details. All the
proposals referred to in regard to Delhi will be looked into. With this, | request that the Bill be passed.

MADAM SPEAKER: The question is:
"That the Bill be passed."

The motion was adopted.



